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Learned counsel Mr J.L. 

Sarkar moves this application 

on behalf of aiplicant Shri.S. 

Baxia praying for direction on 

respondents to supply copy of 

documents described in Sl.vo.1 & 

2 of list of documents date-

29.5.'92(Annexure-E). It is corn-

plained that the inquiry officer 

has submitted report of the disci-

plinary proceeding without supp-

lying these documents to the 

applicant. 

List on 23.2.94 for conside- 

ration of admission and order 

in presence of learned Railway 

counsel Mr B.K.Sharrna. 

Heard Mr Sarkar for interim 

order. Pending further orde-r in 

this application 9  the discipli-

nary authority respondent Nos.1 

and 2 are directed not to proceec 

with any action on the report of 

C ff' 
	 the inquiry officer. 
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21.2.94.i 	L-earned Counsel.-Mr J.L.Sarkar 

' files petitiono behalf of appli- 
,.1. 
	 I 	 cant praying to withdraw this 

app licatjàn without prejudice to 

the right of the applicant in 

view o his twb representations 

dated 18-2-94 on the subjet 

relating to the dIsciplinary 

• 	 proceedings'. Application is 

allowed to be withdrawn without 

prejudce to the right of the 
* 	 S  • 	 applicant, and representations 

sUbmitted by him. 
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/pplication is' disposed of. 
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Let copy.of this order 	 - 'V 

	 Jice-Chajrrnan' 
be furnished to the counsel 
of the 'parties. 	
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